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The working class of Trichur have
been desiring for the last 10 vears to have
a sub-regional office of the P. F. at Tri-
chur. Even the then Central P. F. Com-
missioner had made an on the spot survey
and selected a building. Somehow or
other it has not been materialised.

The various Trade Unions and AsSo-
ciation of Employers of this area have
passed resolutions and submitted to Un-
jon Government recently.

Therefore, a branch office of the Em-
ployees Provident Fund may please be
opened at Trichur for the working class
of Trichur and Palghat districts for quick
and timey rece pt of " their hard carned
Provident Fund amount.

DEMANDS FOR GRANTS 1983-84
MINISTRY OF IRRIGATION

MR. CHAIRMAN : Now we come
(o the next item. The House will conti-
nue the debate on the Demand for Grant
under the control of the Ministry of Irri-
gation, Shri Ram Lal ~Rahi.
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fawrsa F3@ I & gFizar srfzo
Mer gavFl § sl awedw qrAr g,
ST G gAFT W qgmAar =ifga
T § agt aHT qgiz g @ & ar
qiF) & fearg & srgf awat gafz &
T &, IHIAT W FEra T w0 §, 70
TG 2H2qT THIT AT BX &1 AFIL
g, gaa ffafadz £33 & fao enud
A 50 FUT TIC T §77AT FOAT
g aq gfe & 60-70 gerx FE
T &1 g fawdr gf gewarey ol
ufafes ds A1 gy & fao agd
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[t argze firai]
3-8 Fgww g, famar qeai a4
AT F oAy fagig & €)Y &) g%
Tl #1 § g wedl § 7T F@r
g
g 4gq #w g, Tafee & sraFr
SqIET wHE AE AT wgarg ) #
T 938 #19% qraq 9n fe §, FgT-
Y FIF AT IT YIXT KT F90T
fsg ) afg saa agf & wwg & ¥
S 9T 7gE § famT FIF 99 9T
fruig &tfag ) adl awr e fadza
}

Mr. CHAIRMAN : Before the hon.
Minister replies to the debate, Shrimati
Gceeta Mukherjee wants ‘1o make a point.
The hon. Member may now make her
point.

SHRIMATI GEETA MUKHERIJEE :
Mr, Chairman, Sir, after the concjusion
of the debate day before yeserday, a very
important news item appeared in West
Bengal newspaper “Ananda Bazar™ rcport-
ing from Dacca. It sa’'d that some interna-
tional Monetary agency's represen‘ative has
said in Dacca that there is a river flowing
dcep down the Ganges wh'eh is capable
of supplying 90,600, cuscces of water to the
Canges, In my op'non thiS news itcm is
a very sinister move in the background of
our talks with the Bangladesh represent-
atives on the sharing of Farakka River
water. I would like to know from the
hon. Minister whether the Government is
aware of this news item and what js their
reaction to it ? T also want to know
whether there is any move on the Gove-
rnment side to counter this news item.

Mr. CHAIRMAN : Hon. Members
may kindly know that we have alraady
taken an hour more on the discussion of
Demands for Grants of this Ministry and
therefore time may nheot permit for any
more speeches from the Side of the hon.
Members. Now, 1 would request the hon.
Minisier of Irrigation kindly to reply to
the debate.

SHRI OSCAR FERNANDES (Ud:pi):
I represent Karnataka and 1 would like to
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present its case. Kindly give me only two
minutes.

Mr. CHAIRMAN : There are others
also.

SHRI OSCAR FERNANDES : But
day before yesterday, the Deputy Speaker
agreed that he wouid give me time. My
name is also there.

Mr. CHATIRMAN : All right, You
speak for two minutes only.

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur) : | would take only one
minute, Sir.

*SHRI OSCAR FERNANDES (Udipi):
Mr. Chairmam, Sir, I rise 10 support the
demands for grants pertaining to the
Ministry of Irrigation presented by our
hon. Minister Shri Ram N.was Mirdha.

Particularly, T would like to bring
to the notice of th's august House one
very imporiant matter. That is the Cau-
very river water dispute. With regard to
Cauvery water d'spu‘e there was an agree-
ment in the year 1924, At that time there
was Madras composite province and
an agreement was arrived at between
Madras province and State of Mysore.
Then, Travancore Cochin State, Pondi-
cherry State and Coorg were excluded
fiom purview of this agreement. the dura-
tion of that agrcement was over in 1974.
Now, a mew agreement has to be arrived
at,

The cauvery basin area in Karnataka
is about 42%,. The quantum of water that
flows in Karnataka area is 53%, But only
267; of Cauvery water is being utilised for
cultivating 117 of the cultivable area in
Karnataka.

At present the quantum of water that
is needed for Karnitaka is 424 T. M. C.
There should be no hinderance or hurdle
in reaching an agreement that would ens-
ure 424 T. M. C, of water for Karnataka.
The hon. Minister of Trrigation

*The original spech was delivered in
Kannada.
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Shri Ram Niwas Mirdha should bring out
all his Jatent talents in getting a mutually
beneficial and acc ptab.e Cauvery water
agreement for all the four States—Karna-
taka, Tamilnadu, Pondicherry and Kerala,
without at the some time doing any injus-
tice to Karnataka State.

SHRI M. RAM GOPAL REDDY
(Nizamabad) : Mr. Chairman, Sir, I
want to make one thing clcar. Sir, a refe-
rence was made that all engineers are
corrupt and most of them are constructing
house in Delhi with illgotten booty. That
is not correct, Sir. Most of the engincers
also come from the landlord class. They
are selling their lands and are having
houses here. Wholesale condemnation i$
very very improper.

Secondly, Sir, Srisailam is going to
gencra'e a lot of electricity and it will
supply electricity to other States also from
Andhra Pradesh. Because our State is not
in a position 1o spend much more money
on ths project, 1 would like to know
from the Hon. Minister whether he is
go'ng to take over this project, b:cause
we have sunk all our money in this project
and we have created a huge reservoir
which was called by Pandit Nehru as
modern temple of India.

Lastly, Sir, the Rajasthan Canal is a
national project. The sand is advancing
and if it is to be stopped, the only way
is to comple'e the Rajasthan Canal. From
the day | entered this House in 1971, 1
have been pleading the case of the Rajas-
than Canal. Though I do not come from
that State, vet I have been pleading for it
b cause it is a natiomal project, and if
that is not completed, the sand will
advance and most of the fertile land will
be enguifed by the sand. Therefore, 1
request the Hon. Minister to let us know
whether the Government will take appro-
priate steps to complete this project ?

SHRI KRISHNA CHANDRA HAL-
DAR (Durgapur) : Mr. Chairman, Sir,
the Hon. Minister will answer soon- Sir,
the Hon. Minister knows that Calcutta
Port is not for West Bengal alone. It is
not for the North Eastern region alone.
Calcutta port is our national port. But
because the Calcutta port is not getting
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40,000 cusecs of water in lean months, day
by day its condition is deteriorating and
because of dreught for the last two or
three years, the condition of the Calcutta
port has become very precarious, Last
time the Hon. Minister lead the Indian
delegation (o the talks regarding sharing of
Ganges water with Bangladesh. He led the
delegation of our country. 1 wou'd request
him to assure this House and the country
that henceforth, Calcutta port will get 40,000
cusecs of wa‘er in lean months. Calcutta
Port will naturally serve the national ifi-
terests because import and export trades
are done through it. So, I would request
him to answer this point, and assure our
nation that 40,000 cusecs on water will be
given henceforth to Calcutta Port in lean
months.

st gla A (sremier) @ warafa
wgId, ¥ ArAAq 74T S § g 1997
F12ar g i aora F qra a7 gargay
F FZAL & I F A1 qrIArq 99
TEY ¢ 98 frx feafa 9 & ? qyege gy
# faug & FrArer & fagg & #ar
gafa gt w@r 27

gay Io gag Wik get faad
frarara< §, saa) Wt uF fasewa 7
AT FEAGH F 1 WT W) FE A
ufearsr szefrewid #3@ &, ag sa
w3 e AT A fvar srar ] wgh &
qrg arat & ) S99 ofX@s F1 ) Aqr3-
sf-zfmdua g1ar 2 1 sigi & a[rg 1
gEATT grar g, agl aqgd FA@AT
FI9 ggd W ZraT & | FAT /AT ST
WITT GTHTL F1 AT A ST FIFTA
51 garg a1 & fa7 ofkars & afzar
fasadt § TR T aaw F TWd g,
IR A7 F g, AT FY WY AT AV
aifge, IR fgaraw &R Iodn &
gtk gf, S @l adqlg & ar #
faedwa %Y wasTw F 9% 5 & foag
fadry IaTg &7 1| Fgw TT@ FIA T

giiFeas faf7edt 3 § AR witFeat
fafaedt & qra g@q fraifaws gt &
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[=7 gdw wraa)

f¥ ag sz ¥ o¥ ) gdama feqdde
& qE@ FTEy q9r gar g, zafen
gt gOwa femddz T®@ 17 FY
9T et A o qY g GWEAT AT §9
AR A

uF qgd feat & ag atw # @ @
2 5 us et gfoear g fafor afag
gAY =rfgn | g7 fawfas & amamEr
FHEY 1 i & | 9w 9T &dr
garay faare &7 Tgr T gEw @t
FE 9FIT & garg fax a7y § 9w
fagg & fg=r€ wmwg § wsq Fe-
FIA F  FIgAT FIF  Ieg AT
¥+ & fagx § sgf ax wufa &
g ?

=t ToFix fag (Fawsr) o awafy
wgizy, ol uF wraAy gIeg q g
A8 F1 Ir7 A4, IAT qIA F ATU-
a+1 faor # fagdr g3 gad @gs &7
gt asyguegr g fF s w4 g-
ifee g ® & waw #gl wfos gfa
ds & &y qg9fz g W@ R 1 A
a1 Wt F€ faat a7t gwegr g 1 F
wrIaAE /A St Sraar =g fEoaar
IFTT 3T AT & d¥asy H FI1%
et difg Tt oY gw aig &
@IS F1 UF & fao usy FITFErd 51
fegm gy ?

waiafa wgrza, sigh ag fraforda
g oz foraw qaq G af ad a7 W@ &
Ay fF ggures faer § a3 atet Agd
forad wreor agh a=sT 78 fau o1 <@
galxagwgt rwer d fr agt 1f%
A8 q99 et § zafau 9w T ®
Fagq gt fag srgdw ) X srod ag
frdaa s7ar igm 5 srg g7 &4 &
faw szar @@ @t g7 47 &
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Fany faw o] @ifs sw %A@l
AEY AT AT aF qgh FT AT Y9097
it fr 9osTs: @ qrFT FY FHY & FTI0T
gafg a gr 1w amme 1€ oar faga
N 9 FYGT AT TH GT WYE T 3
arfs g g3 wter F14 g 9% |

ot gfeds agrge (MTEgR) @ wF-
drg gwrafa S, 9y @@ T owH
Fgar & 5 am & & gwry gAl
gy ¥ agy wfagf & dv @
qz ez # @fg gidr & afea gai
qdf SHIRw ¥ IO fgeml Hag &
gAY agiet gy arar g fvoaty & wi=
gafz @Yo &, sa% F1E 9T g 99
& T qvaHTT At T &Y AgETA AT
Fifzu 7z agara ot a8 fag qrar g |
AT FrE = F I H IFTAT FAGAT
g 1 gare mrag fad § [T afear g
g7 =130 afeqy &1 arg & QU AT QU
T@qT qA1g g a7 &) U g'q
FfY & YT ag gwk f9a &7 2wt §
gizat & 1 29 ST ¥ T ;A HWIOT
gaTgy gidar & 1 Ay F frarg 9T qzaq
FATY FY AITAT TIFIT T EAFT &I
€ & uF fRAr 9T gedq ad Wi
agr & 1 ga fEary a7 o Frar fgean
g 0 g @l drgr feear a4t ag)
T qraT £ | 3WH @I { HT HAT ST
#Y foaar a1 1 a8 (Fgar #1aT) AAT
fenYslt gead FEATAT 2 1 TAD 4 qA4
¥ yaTE i gT A g 9Ig ¥ q4g
gl Wiy § 1 %W qITT F ITAF a4
gardy F=rg St a@Far g | fowed afw
quf & a8 19 9 @1 g, AFT IO
JFTT F FTON § g gig AgF a7 o7
wgr g 1 afe g st qar @mgq

IT FTN FT IART QAT I ATI0

¥l &1 131 % qar a8l § | AT AN
AT & o 9ar faar star @ saw anr
§ 7z Y qar =ar § f5 gaFr geaahm
gY@ &1 ET WAT AT FIA FE
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fpar At & 1 WY A S § A
g fF (dzar &13T) (agar-feata-
qzag & QU FUY &1 3§ @ F
qIIET § AI1C |

ZA AT A& 9L TF WG atq
#Y AT GIHIT F AT AT TEr 9
ga wra 74 & 5 g@ faa § A
qufe gf & 1 ST g ANFAT FATT Al
1A & A1 Ay arg g4t IATIRA W
qfesdy fagre #1 argdl &% ST |

7z wEdrzar #1 f397 € ) gy W AT
a1z &1 Tra7 w1 fagfag FT faar A
41 zai faars & augat &1 {1 fawrd
grrr | gy FiT IET gz ar, faaa
geqrad agar | gy @vars s
Syr frad a1 QAL FT CAULE

zafaa dzr fAaga & & qaf IAT
g9 %7 AaTE AT & fA7 Wi ard
qfzqyaar stz (@zar ®1zT) AT
feYeft azag VAT WIS TOF &1 0T
wia gt Avsar & fag aaT GIFR q
arer arg w< fAorg faar g

THE MINISTER OF STATE IN
THE MINISTRY OF [RRIGATION
(SHRI RAM NIWAS MIDHA) : I
am really grateful to the hon. members
who partic’ipated in this debate and
stressed the importance of irrigation
in the context of our agricullural
situation as well as for flood pro-
tection, drinking water and other co.ancct-
ed matters. There is no denyng the
fact that agriculture is and will continue
{o occupy a very important place in our
planning processes, because whether it is
for production of foodgrains, rew-mater-
jals for industries or export promotion,
from whatever angle we might look at it,
agriculture will remain for a long time a
very crucial factor in our economic think-
ing. It is with that point in view that
irrigation, which is a very important input
for agricuitural production, has bacn
given a place of pride in our planning
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and we are doing all that we can to see
that the water resources of our country,
whch are in abundance are harnessed
properly for the benefit of our people.

We had an unfortunate spectacle of
drought in certain areas in certain years
and floods in certan areas in certain
years. So, this drought-floods syndrome is
really our most serious concern and all
our plans are formulated from the point
of view of breaking this strangic hold
of floods and drought which confront
our country from time to time. Lot

of figures have been given by hon.

Members from our publications and from
their own experience regarding develop-
ment of irrigation and its utilisation.
But it may be worthwhile recaptulating
certain facts and stressing them and put-
ing them in proper perspective.

When our country became indepand-
ent, we had around 20 million hectares of
land under irrigation and if you go back
in history, irrigation has a long history in
our country, We find mention of tanks
and wells in our history and mythology,
and right now in many parts of our count-
ry we have irrigation st uctures almost
a thousand years old working in a very
satisfactory way which shows that irrigat-
ion was well known in olden times and
we have inherited a very great tradition
so far as irrigation projects and utilisation
of their benefits is concerned. That is
exactly the reason why in the New 20-
Point Programme irrigation occupies the
first position. Even in the old 20-Point
Programme of 1975 it had an important
position in that we la’d emphasis, and
that has hzlped in stepp'ng up our agri-
cultural production, particularly through
irrigation,

Well, since 1951 when we started our
planning process upto 1974 which means
the end of the Fourth Plan, we have bzen
increasing irrigation at the rate of one
million hectares every year. Then from
1974-75 a real thrust has been given to the
development of irrigation, And this is
exactly where the first 20-Point Programme
comes into the picture because that pro-
gramme Clearly sets a target of five million
hectares from medium and major works.
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Under ground water resources were also
to be stepped up. So from 1975 on-
wards we have been creating a pot-
enttal of two million hectares per year
since then. But even that does not meet
our needs. It may be worth recapitu'at-
ing that in our country from the sources kn-
own at present, minor, medium and major
irrigation works,there is a potential of 113
million hectares and we have realised
more than 50 per cent of it as of now.
and we are determined to have this fully
raised by the end of the century or a little
beyond, Fven if we can create potential
over and above thece 113 million hectares,
there will still be vast areas which w'll be
deprived of irr gation. So then, what do
we do? Firstly, what we did is to incre-
ase the provision in the Sixth Plan subs-
tantially and for that we have allocated
12758 crores of rupees which is mo e than
what we have spent since planning began
in our country. Thisshows the measure
of seriousness that the Government
gave to rrigation. Before the start
of the Sxth Plan we have spent Rs.12558
crores but in- the Sixth Plan we have
provided Rs. 12,758 crores. Does it not
show the importance we give? But as
I said, even with this amount we may not
have enovgh to increase irrigation, from
the sources that are known at present.
So, the question arises of inter-basin trans-
fer of water. We are taking water through
inter-river basin transfers, north, south
and whatever direction, and that is why
the concept of Gangea-Cauveri and all
others comes up. For th's purposSe, a
Nationa] Perspective Plan for Water Res-
ources Development has been made.
After survey, this Plan has be:n made
and the purpose of this Plan is how we
can increase our irrigation capacity so that
we can go beyvond the present known
sources of 113 million hectares.

It may be worth recalling that our
total surplus water isabout 1440 million
acre-feet, which is about the same as that
of the United States of America. But
the water impounded in dams in USA is
five times what we have done. It shows
that there is a tremendous potential in a
very practical and concrefe sense. 1f we

have the determination and the resources,
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we can create lot of other storages so that
this water can be taken to the areas
which are at present deprved of water.
This national perspective has two aspects.
One is the Himalayan river system. An-
other is the peninsular river development.
So, we have given priority to ths survey
of the peninsular river System first, be-
cause the Himalayan river system involved
fore'gn countries, negotions with them and
storage in their countries. For this pur-
pose, we hive created a National Water
Development Agency. It is a registered
society and it has started functioning from
last years.

14 Hirs.

SHRI K. T. KOSALRAM (Tiruchen-
dur) : Is it a statutory body or an advis-
ory body?

SHRI RAM NIWAS MIRDHA. It is
a registered society, whch implements
survey programmes. It has b:en given
the responsibility of surveying in detail
this national persp:ctive. They have eno-
ugh machinery. They will need Rs. 107
crores, The time-frame is from 7 to 10
years. We have started working in a
very satisfactory manner, wh'ch will p'ck
up momen‘um as will go along. These
were the recommenditions of thz Irrigat-
jon Commiss'on and the Nationil Comm-
ission on Agriculture, of which Shri R. N.
Mirdha was the distingu'shed Cha‘'rman.
These two Commiss‘ons and th: National
Baha Aayog have given lot of ideas and
suggestions. They have gon: dzep into
the ideas of irrigation and wa'er resource
developm:nt. I can assure him aad the
House through you that we are fully
committed to examine these proposals
and imp!ement them. Actuilly, the pro-
cess of implementation has already started
with one of the major recommendations
i.e. transfer of water from one river basin
to another In the sam2 context, how do
we transfer water from one bisin to an-
other without the cooperation of thz
States? For that purpose, the suggestion
and the recommendation of the Nationul

Commission on Agriculture was amend-
ment to the Constitution, wh'ch was just

now suggested by hon. Members and
Shri Mirdha also, This ides was Seri-
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ously explored. The Prime Minister
herself took it up personally with the
vapious State Governments. But the
States were reluctant. Therefore, instead
of postponing the whole thing and just
insisting on constitutional amendment
to declare water as a national resource,’ it
was thought that an executive action ba
taken. It was with this end in view that
the National Water Resources Council
was created with the Prime Minister as
the Chairman and the Union Minister for
Irrigation as the Vice-Chairman. All
the Chief Ministers are members. 8
Central Ministers holding important port-
folios, which are relevant to this, are the
members of this Council. The Council
has been announced last month. We did
not want to amend the Constitution as
we wanted to carry the States with us.
It is very easy for usto shy as to why
inter-State water disputes are not settled,
why Narmada Tribunal takes 10 years
to decide. This itself shows how diffi-
cuit the Inter-State settlement is. There
fore, we thought of this expedient in
which the Prime Minister and all the
Chief Ministers are there. We will sub-
mit this national perspective to our in-
vestigating agency. We have different
river basins to survey, take these projects
to the Counci] and see that the things
start moving so that we can try to reach
the miximum potential of which we
are capable.

One thing that most Members have
said is that there is lag in utilisation
of water with irrigated capactity and we
do not use it. That is true in a Sense and
the recent report of the Public Accounts
Committee has deeply gone into this. I
would like to say that this necessity to
utilise the capacity created has always
been before the Government. We have
never tried to glass over the fact This
year's Annual Report has a graph which
mentions it, our Performance Budget
mentions it, last year’s Report mentions it
Planning documents aiso mention it.
These facts were known and we have
always been attempting to see that utili-
sation is almost immediate and it should
be taken note of and implemented. In
1972, a serious attempt was again made

by appointing a committee Under the.

Chairmanship of Shri Vasant Dada Patil
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who was the Irrigation Minister Maha-
rashtra at that time, to go into all the
causes why there is delay in utilisation..
It went into it in a serious way.
This was discussed at the Irrigation
Ministers’ Conference, Planning Comm-=
ission has also been seized of the matter
for a |ong time and as a result of this,
one practical suggestion came in 1974-75
that we should have Command Area De-
velopment Programmes with the specific
aim of creation of infrastructure, around
the canal system in the field, provision of
inputs to the agriculturists, training in the
use of water, and Wara Bandi..What
appears very simple to Mrs. Brar and to
you also, Sir, it has been very very
difficult. to convince the peop'e living in
the Command Area that Wara Bandi
should be adopted because this is a scie-
ntific system, because it is equitable,
because the man at the tail also gets the
water in turn, use water for irrigition at
night also but even these seemingly simple
matters create tremendous complications.
Yesterday, it was mentioned why there
is lag in the creation of field channels
even Mrs. Geeta Mukherjee and others
raised it. That itself is creating problems
bacause levelling need to b2 done, kisans
do not want to do levelling and there are
other problems also. So, the Command
Area Development Programme has b2en
devised to take care of these imped 'ments
that we have observed which come in the
way of proper utilisation of the water
resources that we have created. A little
historical thing again would help, T would
say, till the Fourth Plan potential creation
was really very little because the process

of planning had just started. The surveys
were not as though as they should be, as
they went along the specification change,
the designs of structure change and the
soil classification was not properly done,
geological survey was not properly done
for foundation of dams. So, I would: like
to say that aim of the First Plan with
medium and major works, was to create
3.4 million hectares, the achievement was
2.5 milliom hectares. The Second Plan
aim was 4.2 million hectares, achievment
was 2.1 million hectares, that is, just 50
per cent. In the Third Plan, the target was
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5.2 million hectares, achievement was 2.3
million hectares, that is, just 40 per cent.

I will now come to Fifth Plan which
started in 1974. The targat for the Fifth
Plan was 5.3 million hectares achicv-
ment was 5.1 million hecares which is
quite high as compared to what we have
been doing so far, It is only after this
Plan and after the promulgation of the
20-Point Programme at that time that
very definite target was fixed, a real thrust
was given to development of irrigation,

A lot of things have been said about
inter-State river disputes, which are realiy
important. 1t is true that a lot of disputes
are still pending settlement. But you will
also see that a large number of disputes,
very difficult ones, have been settled by
mutual negotiation T have a list of those
disputes which have been settled by
mutual negotiation. But there are still two
or three which are not seitled. A very
serious attempt is being made to do this.
One of the first things that 1 did when
I joined this Ministry was to see that the
inter-State river disputes, which are hoid-
ing water development, are resolved at
the earliest.

Regarding the Cauveri river dispute,
about which Memb=rs from Tamil Nadu
as will as Karnataka have spoken, I im-
mediately got in contact with the Chief
Ministers concerned viz. those of Karna-
taka, Kerala, Tamil Nadu and Pondi-
cherry. They had not met since 1980, 1
requested them to see whether they can
settle it, because a very serious dzadlock
is there and we have received letters, say-
ing that there is no use talking among
themselves. The whole thing was
in a stalemate. Now a nice atmosphere
has been created, ina way the stale-
mate has bacn broken, because they have
agreed to talk among themselves,

It is very easy to invoke ths provision;
of law and it is very easy to refer th's
maitter to a river tribanal, ot take a lega-
lisic view. Bat our exp:riencz with th:
tribini's his 2y b21hapory. In the case
of Naarmady, it tod% tea y:ars to seitle it.
Itis ouar b>lief that if thase dspr‘es a2
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settled by negotiation, it takes less time.
The difficulty which Tamil Nadu is ex-
periencing due to drought all the more
highligh's the need for a mutuval approach.
I do hope that the Chief Ministers of
Karnataka and Tamil Nadu and other
States would get together and try to find
a solution to this problem.

Similarly, there was a problem bet-
ween Gujarat and Rajasthan regarding the
Narmada waters. There was a proposal and
an agreement 1o take a part of that water
to the dry arecas of Rajasthan in Barmer
and Jessoic areas. That was also being
stalled and there wus no progress there.
S0, I requested the Chief Ministers of
Gujarat and Raj:sthan (o come together,
They came and they said they will first
examine it at the technical level and then
try 10 come to some arrangement. [ can
assure the House that we will make all
attempts 10 sce that the inter State water
disputes are scitled at the earliest oppor-
tunity so that the development of irriga-
tion is not retarded.

Before T take up the various points
that have been raised by hon, Members,
I would like to mention two things. One
is the lag in utilisation and an other is the
delay in the commiss‘oning of the work.
Why do they take so long ? A very simple
rzason is that the States started too many
works Tt is very easy to say, as the PAC
has done, or the Plannint Commission
has done, or we are doing all the time,
to the States ‘“do not start new works’.
We have tendered thit advice and the
States have also agreed. For example, in
the Plan allocation for particular years,
almost 90 to 95 per cent of the State bud-
get is allocated to on gong schemes. You
can not do move than that. There iS very
little left for startiny new works. But
there is such a vast backlog of a number
of projects and the whole thing becomes
difficult. Right now, you will see from the
debate, how many suggestions have come
like ““why doa’t you s'art this embank-
ment” or ¢‘why n>t sanction that project’*
We are in the mids' of a dilemma, whether
to concentra‘e oa d:velop’'ng and finish-
ing the woks thit are on hand, which
are also gi'te large, or agreeing to the
sujzst'onrs of th: Sa‘e Governments,
wh'ch afier all reflect the views of the
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Members here, as well as in the State
Legislatures, that irrigation facilities
should be extended to arcas which up till
now have been deprived of this facility.

There can be two aspects for forming
of irrigation policy, One basis could be of
the use of water per unit of production. One
could say that when we are talking of food
shortage, one solut'on or way of overcom-
ing it is to concentrate on areas which
have water, which can do Varabandi
and all the rest of the thing and get all
our surplus from that area. But, if we do
that, then vast areas, which are dry, arid,
not used to irrigation, not Seen a drop of
water for centuries . together, what
happens to those areas ? We have a
responsibility for those backward areis
and if the regonal imbalancss are to
be removed, their needs hive to be takzn
note of. So, a good poticy for the
development of water resources and irri-
gation would bz an amilzim of th: two
approachzs and to see that on the one
hand we make th: maximum usz of water
resources for maximum production and
on the other hand thz nzeds of the back-
ward areas and the need for remov'ng
the regional imb ilances are also taken
note of. And that is exactly whit we
are doing.

As regards cscalation in cost, that aga-
in is because of too many works extends to
too many years. Then there is another
thing which we have been discussing with
the Planning Commission and that is
that there is no provision for escalation
due the normal inflation in our estimates.
When we prepare our plans, we put the
figure as on the day, it was sanct-
ioned knowing fully well that even accord-
ing to the plan that is sanctioned at that
time, that will take 7 years or 8 years or
whatever it is to finish it, but the cost
estimation is as on that particular day when
it is sanctioned. We are in touch with
the Planning Commission, the Public Acc-
ounts Committee’s Reports also mentioned
this, we wish they had suggested some
solutions to this also—but the Planning
Commission and others have stressed
another aspect that this will give a fillip
to inflationary tendencies and things of
that nature. So, even if we take this
small factor into account, how much

T ———
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inflationary aspect is the normal feature
of our economy, if that has been built
in, so many cost over-runs could have
been minimised.

Another reason which I may ment=
ion in passing—there are a large number
of other reasons also—is that the pro ject
are not properly investigated, When
they come to the Central Water Comm-
ission—The Centra] Water Commission
is blamed for not clearing them in time
Stating that they take years to do that,
but they say that it is because project
surveys are very sketchy, the whole stru-
cture, their foundation, the hydrology,
that data that should be necessary for the
formulation of these projects are not
there, so they have to refer them back,
consult them and all that, And bafore
the Fourth Pian, as I said, a lot of such
works were executed and their scope was
widened, thetr structures were
re-modelled in the light of
the latest surveys and that is why also
there are over-runs in time as well as in
cost. But, Sir, we greatly value the sug-
gestions and the study mad:z by the
Public Accounts Committee, It consists
of very seasb>ned and eminent people
under the dynamic leadership of its ’
Chairman, who does a thorough job, but
at the same time, has a flair for putting
up things. We are gruteful that they
highlighted some of thess things which
are known to us and which wc are, in
any case, pursuing, and we believe this
will give our efforts an added momentum
and added clout to see that whatever has
b2en mentioned there and what we, how- _
ever, in any case at oar own level are
pursuing, we will b> able to do it in a
better way. From that point of view,
we welcome all that the Committee has
said and the comments of the hon.
Members based on the Committee's Re-
port. It isa sledge hammer that has
fallen on us, Mrs. Mukharjee said.
(Interruptivns). We do not take it asa
sledge hammer that has come. ASs I
said, these facts are pretty well-known
and we welcome the recommendations
and the pointed attention that the Public
Accounts  Committee has  given
because we can do much more in future,

There is no discomfiture of any nature,
we do not have an adversary relationship
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with the PAC or any Parliamentary body;
on the other hand, they are part of us
and we mean to respect all that they have
said and all the hon. Members have
said.

A lot of allegations have been made
about the difficulties caused due to
floods. Well, floods are a real problem
and the Rashtriva Barh Ayog calculated
that about 40 million hectares are prone
to this and by certain calculations—about
80 per cent of them—they said that 32
million hectares can be protected or are
protectable and that is the basis on which
we are proceeding. Qur achievements
have till now been quite substantial in
this respect. Here again as in the case
of irrigation we spent Rs_ 976 crores till
the end of the Fifth Plan. But in the
Sixth Plan itself we have allocated Rs,
1045 crores. This again shows how
much importance we give to this sector,

There are various schemes for assist-
ing the State Governments, They have
been helped in various ways, We have
created Brahmaputra Board particularly
_keeping in view the flood problem in
Assam. We are trying to have an integ-
rated policy so far as water development
is‘concerned. Take the need of hydel
generation, irrigation and flood control.
These three aspects go into any meaning-
full policy regarding water resource utili-
sation because there are sometimes
contradictions in this, The needs of
hydel generation which are also very
~ necessary sometimes conflict with the
need of irrigation. If there is more
hydel generation at a particular time,
more water flows down which may nof
be necessary for irrigation at that time.
The reservoir gets depleted and it is not
able to irrigate when needed. All these
things are kept in view. Our policy is
to have a very balanced approach in this
and to see how these things can ‘be
utilised properly.

The problem of drought areas which

I will mention along with the flooded
areas is really quite serious. It has been
calculated that about 1/3rd of the country
(i§ drought prone or scarcity effected,
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The Central Water Commission has
carried on a survey of 99 districts in the
whole country and very elaborate plans
after detailed survey have;been prepared
which was mentioned and have been
shown by Shri D. P. Yadav the other day
in the debate. We have sent them on to
the various bodies, collectors and to the
State Governments to see what sort of
follow-up “ action they can take in that
respect because this problem of drought
prone areas iS also very serious. Also
Members from Rajasthan and Kutch and
others know that this water is a really
serious problem and we have been trying
to see that these backward areas, drought
sprone areas, are properly supplied with
water. Here also recommendation of
the Irrigation Commission was that in
these dry and backward areas the Cost
benefit ratio should b2 reduced. Nor-
mally itis1:1.5 wbich now we have
reduced to 1 : 1. Even if the cost bene-
fit ratio'is 1 : 1, these projects are ‘sanct-
ioned. Here again the recommendation
of the Commission was accepted. 'In
many vitat matters whatever Commission
have recommended, we have acted on
that and we are trying to see that all
these things are properly done.

Another problem which the States
face is that because of lack of availab-
ility of fuads, the maintenance is not
proper, We are thinking of taking it
up with the Finance Commission. The
Eighth Finance Commission is going on
now. They will see that they provide
enough resources to the States for floods
protection work as ‘well as ifrigation
work. We want that this aspect should
be taken note of and we camnot always
call upon the States to contribute from

their normal resources for ‘maintenance
of this important work.

SHRIMATI GEETA MUKHERJEE :
We wish you well,

ot ®rerae wat (faee) @ wearafy
WA, WG G0 W Aig} araT -
T ITANT HET GAW HIT TG HY
7ET g1 @I § | 783 gar 9 g § |
WAt wgEg & qu A fr ¥ 5w
fare exgear 531 SR A StAard
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SHRI RAM NIWAS MIRDHA :
About our water disputes with Bengla
Desh and our relations with Nepal, nat-
urally there is a lot of interest in the
members, how things are going on. As
you know, many of our rivers originate
from Nepal and we believe that a mean-
ingful and constructive cooperation bet-
ween Nepal and India is in the mutual
interest of both the countries. They
profit by it and we profit by it, which
fact has off and on been recognised by
the two Governments also. -There are
various other things. But mainly
Karanali, Pancheswar and Rapti are the
important rivers about which negotiations
are going on. When the Foreign Minister
and the Prime Minister of Nepal visited
Delhi in February, 1983 there was an
agreement that the process of consultation
should be stcpped up and the date for
meeting at the Sectretaries’ leve] was also
discussed. A very high-power delegation
is going from herc. They are going to
Kathmamndu on 19th April. A team of
experts will also be there and we would see
that these things are discussed in a thoro-
ugh manner and some solutisons found
so that the construction of dams which
we think necessary in the upper reaches
of the rivers is taken up at an early date
and there by proper utilisation could take
place. We do hope that the consultation
will bear fruit very soon.

As regards the problem with Bangla-
desh and particularly the point which was
just now raised by Shrimati Geeta Mu-
kherjee about the news item regarding
the vast reservoir of water in our
plains, well, have seen the press-repoxt.
However, as the house knows, we are con-
stantly having a dialogue and consultation
with the Government of Bangladesh.
When they visited our country, there was
also some move forward. We have pro-
posed the question of augmenting the
flows at Farakka which is the cause of
concern to the whole country because
saving the Calcutta Port, as rightly said,
is the national responsibility in many
ways and our national economy.can- be
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benefited by proper functioning of the
Port. We need 40 thousand Cusecs which
under the best of circumstances, we are
not able to provide right through the year
as if now. So, it is necessary that the flow
in Farakka is augumented. We have pro-
posed a scheme for the consideration of
the Bangladesh Government which is in
their interest also because if we do not
let out water, they will also suffer, It is
suggested in the mutual interest of both
the countries that surplus water from
Brahmaputra should be brought by - the
link canal and put in the Ganges at Fara-
kka so that they will also gain and we
also gain. On the other hand, the Govern-
ment of Bangladesh

------

SHRI KRISHNA CHANDRA HAL-
DER : Before the water of Brahmaputra
is linked with the Ganges through a
canal, 40 thousand Cusecs of water is to
be flowed through Bhagrrathi to save the
Calcutta Port, We do not know whether
the Brahmaputra will be linked through
a canal with the Ganges in 2,025 A, D.
At that time, the Culcutta Port will be-
come dry like Tamaralipta, who was once
a famous poet of Bengal you kuow.
To save the Calcuita Port, you have
to do this in the national interest. We
demand that you should do it as early
as possible.

Mr. CHAIRMAN :
been discussed already.

This point has

SHRI RAM NIWAS MIRDHA : We
know the deep concern of the hon. Mem-
bers and the concern of the Government
of West Bengal. We are constantly in
touch with the Government of West
Bengal. As a matter of fact, we take their
representative in our delogations when
we discuss this issue. The interest of
Calcutta Port i paramount in our mind
and we try that it gets all the water that
iS necessary for keeping the Port going in
a viable manner.

Regarding the Press report, our stand
remains the same. We are committed to
our proposal that the surplus water from
the ‘Brahmaputra should be brought to
the Ganges through a link canal. we press
that this should be taken up seriously.

L S b
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SHRI K. T. KOSALRAM : The
Government has constituted two commi-
ttees—one by the Planning Commission
and another to the technical committee
appointed by the Prime Minister. Both
the Commitiees have Submitted their
reports. 1 would like to know at what
stage these reports are with the Govern-
ment. When are you going to take a
decision ? I am ment'oning about the
West flowing rivers.

Interruptions

SHRI RAM NIWAS MIRDHA
Again, the problem is how much surplus
water is available in the West-flowing
rivers and which could be brought down
to the East.

SHRI K. T. KOSALRAM : There
is a surplus of one thousand,,,

SHRI RAMNIWAS MIRDHA : You
say this. But the Government of Kerala
thinks otherwise.

SHRI1 K. T. KOSALRAM :
your record.

It is in

SHRI RAM NIWAS MIRDHA : Lots
of things are in our record. We want
the States to accept our record They say
they have vast potential of utilising it.
This is the argument. Again, it is tied up
with the Cauvery dispute and the other
matters connected with it. We would
again see that even that is solved.

AN HON. MEMBER :
the 1ift schemes ?

What about

Mr. CHATRMAN :
Mukherjee speak.

Let Smt. Geeta

SHRIMATI GEETA MUKHERIJEE :
One clarification. You were just on that
point,

SHRI RAM NIWAS MIRDHA : I
have just hinted because....

SHRIMATI GEETA MUKHERIJEE :

Because that was under discussion. That
news which has appeared, has come to
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your notics. A GSI representative from
Culcutta has already contradicted that
there cannot be any existence of such a
river. What I was asking is that since this
news has been floated in the press, not by
Bangladesh Government now but by the
World Bank representative. I felt that the
Government of India should immediately
debunk that news publicly at this stage
itself to kill such a kite flying.

SHR1 RAM NIWAS MIRDHA :
Such news or views have been afloat for
a long time. I very categorically assert
and T repeat right in this Houes that our
stand remains the same wihch means
that our proposal for bringing surplus
water from Brahmaputra through Link
canal to augment Farakka flows should
be pursued and seriously discussed by
Bangladesh. That is our stand.

Now I would lik2 to anwer some ol
the points that have been raised by Hon.
Members.

Prof Rup Chand Pal, in his opening
speech, a very incisive and well-informed
speech which actually set the tone for most
other speeches, raised a number of points
regarding utilisation and cost of projects
which I will try to answer jus now. I
again repeat what I said in some other
context, that the backlog in the first four
plans was tremendous, our achievements
were very little and the backlog has been
inereasing all these years which has
strained the resources of the State Gove-
rnment and that is one main reason. I
have also explained why it is not possible
for state to concentrate on certain pro-
jects only. But, as you know, the House
very well -knows that the water resources
and development of irrigation is in fact
a state subject under the Constitution and
we have to respect their view point in this
matter and in the process of planning, we
do not allocate money project-wise.

There is another misconception when
our Hon. Members tell us when they meet
us “Why don’t you allocate money for
this project 7' That is not how our plan-
nma process has worked.
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The State Government, after discussion
gets a bloc grant and there is a ceiling
for the plan expenditure for a particular
year and within that amount, Infer-se
sectoral adjustment is left to the state and
it is their wish how much to put into
irrigation, and how much to put in cer-
tain ther works and if this fact is realised,
lots of things that are stated here and
outside and questions that are asked could
in a way be get solved. That is how we go
about this.

Two points which Prof. Rup Chand
Pal specifically mentioned were regarding
the tubewell project of West Bengal
Government.

Mrs. Geeta Mukherjee also mentioned
this. It is under discussion and we pro-
pose to project it for World Bank assis-
tance. For other projects also, we are
going for World Bank assistance for
the benefit of West Bengal and
I can only hope that the Worid Bank
money would not be regarded as tainted
money and will be utilised prop:rly.

Again, T would liks to mention what
states do with planning. 1 have West
Bengal in mind, particularly b:cause many
important Member have spoken about it
Their plan allocation for irrigation and
utilisation leaves much to be desired.
They have not put in lot of money in
their Budget allocations.

For four years the money that they
have allocated year-wise is much less than
the proportionate plan allocation. For
example, the plan allocation is Rs. 150
crores for minor irrigation, but in the
last three year, it has never exceeded Rs.
22 crores in any year. Now the backlog
is $0 much that they would not at all be
able to use jt, which means the Plan
allocation for minor irrigation as well as
medium and mjor irrigation would not
be fully utilised, which means the State
Government should give more attegntion to
this factor of developm:nt. Even y:ar to
year, whatever they provided for minor
irrigation, in certain years, has no>t bzen
spant, sometimes not even half of it. Th»
states hayvs th2irowa pob'ensaxd T d»
not think we shoald d scus it. Bual why
sort of moaitoring can w> do from hae
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if this type of thing happens ? All that I
can say on this occasion is that the states
should give a serious priority to the irri-
gation projects, try to finish those which
are in an ,advanced stage of construction
and try to adopt the command area prac-
tices at the earliest as a part of their own
project formulation so that these diffi-
culties in future will not be brought be-
fore us. If we go along that line, then this
could be solved. From 1978-79, it may be
of interest to th: House, we haves aid and a
policy has been adopted that, minors upto
five-to eight hectares should form part of
the project cost. Formerly what used to
happen was, il would go as a channel
and would stop at 100-acre block, and
what happens to distribution of water in
that 100-acre block or 40-hectare bjock as
we call it now, it was not the project’s con-
cern, nor was it provided for the proposals,
which means again the beneficiaries bhad to
get together, had to level, had to do this and
that. But now the decision has been taken
that it will not be a 100-acre block or 40
hectare block but it would be five to eight
hectare block which would be provided at
project cost, at government cost, after
which the field channels, etc., would be
constructed by the beneficiaries. This one
thing itself can make a lot of difference.
But then some hon. M:mbers  asked,
‘what about the backlog of the minor and
distributaries which have not been const-
racted ? There again we have undertaken
about 15 million hectares of area in var-
jous States under the C. A. D. programme
and unless this approach is followed by
the states and some Serious effort is made
in this respect, T do not think there can
be much improvement in the situa‘’on.

SHRIMATI GEETA MUKHERJEE :
That means, the field channels of the old
projects, your Department will not think

any more of taking up with the Planning
Commission. Something should be done

about this, I think, you will takz up. You
may not answer immediately.

SHR1 RAMNIWAS MIRDHA : That
is exactly what I am doing.

SHRIMATI GERTA MUKHERJEE :
Let us hop: that th'swil b: taken up
later. -
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SHRI RAM NIWAS MIRDHA : It
is a good idea, a good suggestion.

Mr. Arjun Sethi mentioned about the
difficulties of water in Orissa Stfte and so
did Mr. Mishra. We are conscious of the
problems of Orissa State, flood and other
things, and we are trying to do what we
can. One effort we are making is, we are

having a ground water survey of the
" whole area done as in other states and we
are trying to find pockets in difficult areas,
in backward areas, where there is ground
water and where wells could be sunk or
small weirs could be made for purposes
of minor irrigation. He also mentioned
about flood schemes which we are making
efforts to sanction as they come along.

One thing that was mentioned by a
number of members, Mr. Ram Kinker,
Mr. Rahi. Shrimati Varma and other
Members, was about the Sharada Sahayak
canal and the waterlogging problems, .,

AN HON. MEMBER : Secepage.

SHRI RAM NIWAS MIRDHA
Water logging due to seepage. A lot of
suggestion came. We are very much cons-
cious, not only conscious but we are
acting on them also,

Shri Ram Kinkar has been raising it
in the Consultative Committess and also
in personal talks. Mr, Rahi had to resort
to action like dharna in this respect. [ am
happy to inform the House that the UP
Government has accepted many of the
suggestion given by the hon. Meambors.
For examp'e it was said that land revenue
remissions should be given and also some
relief works should be started. They have
also accepted the suggestion to have a
survey done. Accordingly a Survey Divi-
sion for seepage and water logging has
also been created and the State Govern-
ment has assured us that they will do all

that they can to Survey the problem and
see that it is solved.

One problem is that there are drains
which have been constructed but they do
not have sufficient escape outlets and the
capacity of a particular outlet is not
sufficient. That was also looked into and
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I can assure the hon Members through
you that the problems of this canal which
covers 14 districts of UP and vast areas
which are really water-logged and get
affected by seepage would be looked into.

Shri Ram Kinkar in the same context
mentioned, ‘Why not we use plastics for
canal lining ? This is a very good sugges-
tion. This i8 a suggestion on which we
have been acting for quite some time
now. The Government of India recently
appointed a Committee and its report has
just come. This is the National Committee
on Use of Plastics in Agriculture under
the chairmenship of Mr. G. V. K. Rao.
It has also made suggestions of this
nature. Even to-day there are about 300
km of canals which have been lined by
low density polyethylene. So this idea is
very much before us. A National Seminar
was held some time back to let the ex-
parts and the administrators know what
advances have been made in this respect
and we do hope that this would catch on.

E

Shri Ram Kinkar also mentioned
river improvement works on river Kal-
yani for tackling the drainage problem of
the region. That is part of the whole
thing and it is being taken care of.

Mrs. Brar mentioned a large number
of points and it will not be possible for
me to touch all of them. She wanted to
know exactly what has been done ragar-
ding Thein Dam, It is more a power
project and concerns the Ministry of
Energy, The Thein Daim project envisages
an installed capacity of 600 megawatts
and irrjgation banefits to ab>ut 3.5 Lakh
hectares. The project has some inter-State
aspects both in regard to sharing of
power and water. The project has, how-
ever, been cleared on 27th April 1982 by
the Planning Commission without preju-
dice to the rights of the concerned States
in the share of power from the project.
The estimated cost of the project is
reported to be about Rs. 624 crores, The
work is in progress and about Rs. 70
crores have been spent upto the end of
March 1983. This is the information
regarding Thein Dam.

Mrs, Brar also mentioned about the
Sutlej Yamuna Link Canal and said ir ri-
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-gation should be available through this
“canalto'the Punjab -areas. The - position
‘regarding this is that the Punjab Govern-
‘ment have already submitted a proposal
-“for irrigating about 3 Lakh acres through
Sutlej Yamuna Link Canal in Punjab
territory. The capacity of this link has
already been ‘accordingly planned as 10,150
cusecs as against 6,500 cusecs to be deli-
vered to Haryana at the border, The
sestimated cost of the project is about Rs,
192 crores in-which Punjab’s share would
-approximately be Rs, 30 crores.

Mrs. Brar also mentioned about the
:problem of waterlogging in Punjab and
flood forecasting and upgradation of the
(technology and taking it to the farmers.
‘This is a part of the Command Area
‘Deviopment concept. T can mention that
a lot of new sophistication has b2en in-
1troduced in the working of irrigation and
“flood control projects. This was also
‘mentioned by Prof Yadav. As an example
of flood forecasting, I must say that there
is a network of 151 flood forecasting
stations providing flood forecasts. in 51
river basins,

For further improvement in flood
forecasting systems, a project has been
taken up on river Yamuna with UNDP
assistance, under which sensogs are being
.installed for automatic measurement of
river level, rainfall and temperature at
various points in the catchment. The in-
formation will -be transmitted by a
wireless network to a computer at Delhi.
With this arrangement, it will be possible
to increase the time of warning, as the flood
forecasts will now be derived on the basis
of rainfall data, soon after the occurr-
ence of a storm, instead of waiting till the
flood water enters the river. So, this is
.regarding the matter raised by Mr.
~Chandra Deo Prasad Verma. Then he rai-
sed the point about the lift scheme, Here
-again it is the State Government which
.should take interest in this, The State
Government is taking proper steps.

ot wegdy werx awt (7)) - fAg
Faar 727 97 fagz gAqaT F ak A
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SHRI RAM NIWAS MIRDHA : A |
scheme to lift 600 cusecs of water 70 feet
high from the river Ganga to benfit- 26730
hectares in Rohtas district of Bihar at.an

cestimated cost of Rs. 2154 Lakhs has baen

prepared by Bihar. The Scheme was exa-
mined by the Central Wa‘er Commission
and comments sent to State Government
as early as January, 1982. The reply of
of the State Government is still awaited.

The hon. membor raised a point
about Bansagar scheme and asked how it
is going on and the Sone Modernisation
Scheme, Sone Canal. This is also bzing
looked into. A commission has also been
set up to go mto the matter of Sone water
resources and it is expected that they give
their report within 2 years.

+ff @sxa warz qaf @ 165 Fra-
HYaT A qATT FT TET & ST 1972473
¥ &1FT gAT 1 IT 9T FIH WE SgaT
YT ot q% qT0 EY gAT | T CHaT
g ar WiagT fad & s Fred & qre
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PROF. N. G. RANGA (Guntur) :
You have to tackle your local Government,

SHRT RAM NIWAS MIRDHA
Mrs. Krishna Sahi has always b2en rais-
ing the question of Mokameh-Barahaiya
Tal areas. There are a series of small
Lakes covering an area of 410 Sq. miles.
There was some dispute ‘between
the PWD Department of the Bihar
Government and the Irrigation Depart-
ment and they are trying to sort out
these things.

PROF. N. G. RANGA :
rmment of India is helpless.

The Gove-

SHRI RAM NIWAS MIRDHA :
They are trying to do with the moral
support given by hon Members we are

~making still more efforts. I wish to point

out'that there ‘is no reason ‘to presume
that the state is less keen than what we
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are. They are very keen. It affecis them
directly. The Members of the Legisiature
are very keen about it. They are cons-
cious and they are aware of the problem
and they try to solve the problem.

Shri Chandra Deo Verma and Shri
Satya Dev Singhsaid about the delay in
the execution of the Buxar Koelwar
embankment scheme. As you know,
there is no provision for lift scheme in
this area. The State Governnent’s docu-
" ment says that the latest estimated
cost of the embankment scheme will be
Rs. 42 crores. Expenditure is being incu-
rred on the scheme and the work is going
on apace. My hon. friend Mr. Satya Dzo
Singh said about the probiems in Saran
district. This is the type of problem
which is coming up : the bund is coming
on a certain part of the river with the
result that water is going to the other
side, they will not be able to stop it.
Then again the question of strangulation
of the river, as has been raised by M:s,
Mukherjee, comes into the picture. These
are the types of difficult problems which
we are try'ng to solve, technically and
otherwise.

References were made to the Chambal
Valley project and CAD programmes
which are going on in that area. Now, my
friend Dr, Mechta is not here. He very
strongly pleaded the cause of Kutch. He
traced the history and said that it was
on the bas's of demand for water in
Kutch that a Tribunal was appointed.
But again the Tribuna!’'s award said as to
how the state uses its own water in its
territory is its discretion and we do hope
that the need of the dry area in that state
. would elicit support from the state Gove-
rnment. Mr. Nityanand M'sra made a
couple of points ‘about d:strict Bolangair
which is a backward district. We are
carrying out surveys and we will make
available to the State Government the
results of our surveys regarding ground
water conditions in Bolangir District and
also development of minor irrigation in
that District. Now, many hon. Membzars
mentioned about the importance of minor
irrigation and they said that we should
give the utmost importanz2 to th? m'no-
irrigation which we are really concerned
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with. The whole system for ground water
exploration which we are trying (o ex-
pand is very considerable and some
survey reports are also there. But more
detailed reports are in preparation by
having a lot of survey and other explo-
ratory work done and the results would
give a fillip to the development of small

scale irrigation.

As regards our friends from Tamil
Nadu, Mr. Era Mohan and Mr. Jakkayan
who raised points about Kaveri water
problem, I have alrcady sa'd what we
propose to do in this direction and there-
fore we are trying to see how these things
are solved at the earliest. Mr. Oscar
Fernandes from Karnataka made a point
that thzre should b: a discussion between
the states concernzd and the centre regar-
d.ng the sharing of Kaveri water and 1
hope that such talks would bear fruit Mr.
Birbal mentioned about Sidhmukh and
Nohar jrrigation project in Rajasthan. The
positson regarding this project is that a
revised project for irrigating these areas
in terms of the dccision taken in this
regard is still] awaited from the State
Government. Mr. Birbal also wanted to
know about the lining of Gang Canal.
To enable to compleie lining of Gang
Canal it js necessary first to construct a
link canal, from Rajasthan feeder up to
Sadhuwali head so thit the eatire canal
could be closed and its lining replaced.
Proposal for constructing a link canal has ,
been prepared by Rajasthin Government
costing about RS, 12.5 croes, but as its
first 6 km. have to piss through Haryana,
Rajasthan will have to get concurrence of
Haryana Government so that the proposal
could be further processed.

Shri D. P. Yadav raised a number of
points. He said that the Rashtriya Barh
Ayog constituted by the Central Govern-
ment in 1976 submitted jts report in
March 1980 and action on its recommen-
dations have not been followed up. T may
in this connect’'on, point out that after
considering the recommendations of the
Rashtriya Barh Ayog, by two Inter-Minis-
terial Committees set up by the Govern-
ment of India, Goverament of India
approved the gu'delines and instructions
for implemantation of the recommendation
of the Rashtriya Barh Ayog and issued
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the same to the State Governments. He
also made a point about the development
of water resources by remote sensing and
we have made a small beginning in this
respect and we will continue to do so. He
also made Some suggestions about the
training of engineers and re-orienting the
educational system in the engineering
course. This subject is before us and
various institution in the country are
being consulted and we feel that the
course coujd be strengtlaened and a sort
of new course could be started. In view
of the importance of the subject it needs
to be given priority. Again the irrigation
commission sugested that the subject of
Agronomy should also be included in the
Eng'neering course. We referred the
matter to various Universities and it is
hoped that we will see to it that the engi-
neering course would get suited to our
Indian conditions so far as irrigation is
concerned.

Shrimati Geeta Mukherjce again men-
tioned two suggestions which Mr. Rup
Chand Pal also mentioned, that is, that
the small farmers who ased to get certain
advantages by way of subsidy etc. before
1980, shou!d be given subsidy and it
should be revived. I am not trying to
diplomatically evade the issue but T have
gone out of the way by committing my
friends in the Agriculture Ministry in that
respect by saying that there is a scheme
under preparation which would take care
of the needs of the small farmers as to
what sort of subsidy should be given.
That is being evolved and I think that in
reply to the debate on agriculture they
will describe it elaborately. As regards
1200 tubewells proposal, the World Bank is
being approached for financing this and
they are trying to help us in this respect.
The same holds good with regard to the
projects which are in the pipeline of the
World Bank aid and we hope the World
Bank would give assistance for some of

these projects.
1456 hrs.
[MR. DEPUTY SPEAKER in the Chair]

SHRIMATI GEETA MUKHERIJEE ;
Excuse me, what about the target of the
present year ? That is the point on which I
wantedmyou to specifically say.

CHAITRA 25, 1905 (SAKA)

Min. of Irrtn 422

SHRI RAM NIWAS MIRDHA : The
confusion of 3 million and 2.35 odd
million hectares is there, because at one
stage when the New Twenty-point Pro-
gramme was evolved, we asked for higher
allocation, We thought we could attain 3
million hectares in the remaining years of
the Plan, Since we could not get any
additional assistanee, that 3 million plan
is not capable of achievement. Now, it
will be 2.3 million hectares or something
like that per year till the end of this Plan
unless, of course, with the assistance of
this House we get some extra funds.

Shri Bhikha Bhai mentioned about the
situation in Dungarpur area where there
has been submergence but no benefit. Well,
Sir, Dungarpur is at a high level and it
is not possible for them "to provide
irrigation. If they can find some small
minor diversion works, I think that would
help the situation there.

Shri Banwari Lal Bairwa mentioned
about the Bisapur irrigation project and
also water supply project for Ajmer city
and other townships en-route. Sir, it is
within the jurisdiction of the State Go-
vernment. So, they should pursue it
with the State Government to take it up.

Mr. Rahi's point I have already
covered, His main problem was about
the water-logging in the Sharada canal
system. I may inform him that with the
help of the World Bank, a tube-well
project is going on and we are likely to
have more of such projects.

As regards the Rajasthan Canal, phase
-1 is finishing very soon and phase-II will
finish in a couple of years during this
Plan period. These schemes were there
at a certain stage and the State Govern-
ment abandoned them. And if any fresh
proposals come from the State Govern-
ment, we will be happy to consider them,

As regards Bangladesh, T have alrea-
dy answered,

Shri Ram Gopal Reddy mentioned
about the Rajasthan Canal as well as
Sri Saelam. I thank Shri Ram Gopal
Rec!dy for his sympathy for the Rajas-
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than people and his desire to make the
Rajasthan Canal a national project.
This request has been there for a long
time and we have not yet been able to
do so. Now, his request is for taking over
the Sri Sealam Project in the same cate-

gory,

.Mr, DEPUTY SPEAKER : All the
projects in Andhra have been completed.
Therefore, he has touched the Rajasthan
Canal, 1 think.

SHRI M. RAM GOPAL REDDY {
No, Sir. In Rajasthan, sand is advan-
cing. That is why I mentioned it.

SHR]I RAM NIWAS MIRDHA : Sir,
I have not been able to cover -all the
points that have been raised, but I can
assure the hon. Members, whatever
they have said, even though I have not
been able to answer, we have taken note
of them very seriously and will try to
implement them as carly as possible.

SHRI RUP CHAND PAL : Sir, in
my speech I have raised threc points.
Oneuis regarding the difference in the
assessments between the U.P. Govern-
ment vis-a-vis the planning Comm ssion
and the Bihar Government . vis-a-vis the
Planaing Commission, Whereas the
U.P; Government says that ultimate
irrigation potential is 35.5 million hectares,
the Planning Commission says it is 25
point something. In respect of Bihar
also, there is a big diflerence. So, how
do you propose to resolve this ?

Secondly, there is a difference bet-
ween--the Irrigation: Ministry and the
Agriculture Ministry regarding assess-
mentof the irrigated area already achieved
by us. « These. are the two points on
whieh-I wanted the Minister’s reply.
Leave apart the PAC question based on
the wrong information supplied to the
House, but I want to know about the
other two points.

SHRI RAM NIWAS MIRDHA : Sir,
I will start with the so-called wrong
information, It was pure error and 1
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admit right away. I take full responsi-
bility for this. It was a bonafide error.

Again, Sir, if I may submit with due
respect it was not a major error. What
was the target, was reported as the figure.
of aciual realisation. 1 hope the House
will take it in the spirit of genuine
error, '

But in regard to UP. and Bihar, we
have not been able to get information:
All'l can say is that we will pursue:
that and we will see how best it could be
reconciled.

PROF. RUP CHAND PAL : Yes, Sir,
he should at Jeast pursue it,

SIRT RAM NIWAS MIRDHA: There
iS some difference in the figures of jrri-
gation, The Ministry of Agricutture:
collects them from a different source and
the Irrigation Ministry figures are from a
different source. We have asked the
Planning Commission to sort it out and’
have a satisfactory statistical arrange-
ment by which this divergence...... (Inter- .
ruptions) It is not a divergence, because
the terms of reference are different, but
since no common figures are available
for the benefit of the Members and the.
public, we have asked them to sort it out
with-our statisticians and the Ministry
of Agriculture.

15 hrs.

Mr. DEPUTY-SPEAKER : I shall’
now put all the Cut Motions moved by
various hon. Members together to the vote
of the House, unless any hon. Member
desires that any of his Cut Motions be
put separately. . .

I shall now put all the Cut Motions
together.

All the Cut Motions were put and

 negat ived.

Mr DEPUTY SPEAKER : 1 shall now
put the Demands for Grants in’ mpect of
the Ministry of Irrigation.



425 D.G., '83-'84 CHAITRA 25, 1905 (SAKA) Min. of Agrl, 426
charges that will come in course
of payment during the year end-
«“That the respective sums not ing the 31st day of March, 1984,
exceeding the amounts-on Revenue in respact of the heads of -
Account and Capital Account, Demands entered in the second.
shown in the fourth column of column thereof against Demand
the Order Paper be granted No, 67 relating to the ‘Ministry.
to the President out of the Conso- of Irrigation’.”

lidated Fund of India fo complete
the sums necessary to defray the

The question is :

The motion was adopted

Demand for Grant, 1983-84 in respect of the Ministry of Irrigation
Voted by Lok Sabha

No. of Name of Demand Amount of Demand for Amount of Demand for

Demand Grant on account voted by the Grant voted by the
House on 18th March, 1983 House
1 2 3 ' ; 4
Revenue Capital Revenue Capital
Rs, Rs. Rs. Rs

MINTSTRY OF IRRIGATION

67. Ministry. of Irrigation  16,69,73,000  1,86,52,000 83,48,65,000 9,32,59,000

DEMANDS* FOR GRANTS, 1983-84 list, he may kindly bring it to the notice
COND. of the Officer at the Table without
delay.

MINISTRY OF AGRICULTURE
Motion moved :

Mr DEPUTY-SPEAKER : The

House will now take up discussion and
voting on Demand :Nos. | to 8 relating to
the. Ministry of Agriculture, for which 8
hours have been allotted.

Hon. Members present in the House
whose: Cut Motions to the Demands for
Grants’ have been circulated may, if they
desire to move their Cut Motions, send
slips ‘to the Table within 15 minutes
indicating the serial numbers of the Cut
Motiéns they would like to move.

A lESt showing the serial numbers of
Cut Motions moved, iwll be put up on
the Notice Board shortly. In case. any
Member finds any discrepancy in the

—

*Moved with the recommendation of
the President. :

“That the respective sums not
exceeding the amounts on Reve-
nue Accounts and Capital Acco=
unt shown in the fourth column
of the Order Paper be granted to
the President out of the Consoli-
dated Fund of India fo complete

the sums necessary to defray the:
charges that will come in course
of payment during the year
ending the 31st day of March,.
1984, in respect of the heads of
Demands entered in the second -
column thereof against Demands
Nos. 1 to 8 relating to the ‘Minis-
of Agriculture’.”



